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From: Neelesh Gupta

Sent: 28 March 2020 10:42

To: Commissioner MC Bathinda

Cc: Umesh Chopra Jindal; Verinder Luthra; PMIDC Bathinda; DC.btd@punjab.gov.in;
secy.lg@punjab.gov.in; dgp.punjab.police@punjab.gov.in

Subject: Impossibility to Perform Notice w.e.f. 25.03.2020 due to lockdown of the entire
country and “Covid-19"

Attachments: MHA Order.pdf; Force Majeure Clause -FMC.PDF

Importance: High

Municipal Corporation, Bathinda

Mall Road,
Near Railway Station,
Bathinda (Punjab)
Kind Attention: The Commissioner
Date: 27.03.2020
Reference(s) : a. Our Email dated 23.03.2020 at 01:23 PM

b. Your letter No. 23 dated 23.03.2020 sent by email at 03:44 PM

¢. Our Email dated 23.03.2020 at 06:50 PM
Subject: Impossibility to Perform Notice w.e.f. 25.03.2020 due to lockdown of the entire country

and “Covid-19”
Without Prejudice

Dear Sir,
1. We, M/s. JITF Urban Waste Management (Bathinda) Limited (“Concessionaire”) write to you in

relation to the lockdown of the entire country due to the epidemic “Covid-19”.

You are aware that we are operating the Processing Facility at Mansa Road, Bathinda pursuant to the
orders of the District Court, Bathinda dated 15.01.2019 and 04.12.2019 in the matter of Municipal
Corporation of Bathinda vs. JITF Urban Waste Management (Bathinda) Ltd. after we terminated the
Concession Agreement w.e.f. 19.01.2019.

As you are aware on March 11, 2020, the World Health Organization declared COVID-19 to be a
pandemic and not only our entire country but even the rest of the world has been severely affected by
spread of COVID-19 (Corona Virus).

Thereafter, on 24.03.2020, the Hon’ble Prime Minister, announced the complete lockdown of the entire
country for 21 days from 25.03.2020. As per the directive issued by the Government the initial lockdown
announced on 22" March 2020 in 75 districts has now been extended to entire country from 25.03.2020
for next 21 days. The order dated 24.03.2020 of the Ministry of Home Affairs is attached herewith and

1
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11.

12.

13.
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marked as Annexure 1. As a result, the entire country including us has been severely impactéld by this
natural calamity which has been declared as a Pandemic by the WHO.

In this regard you may note that despite the fact that waste management plants (such as ours) were not
included in the essential services, yet basis the passes provided by MC Bhatinda for our 81 Labour/
workmen (Valid till 31.03.2020) on 24.03.2020, and upon your instructions we attempted to operate
the processing facility despite the lockdown of the entire country. Mr. Sandeep Gupta from MC
Bhatinda instructed to operate the Processing Facility in one shift starting from 8:00 Am till 14:00 PM
and provided us 81 passes for our labour and workmen.

However, the operations of the plant have also been severely affected on account of Covid-19 and the
lockdown of the entire country vide the Order stated above.

The plant is facing acute shortage of manpower on account of the various restrictions put in place with
respect to assembly and road logistic by the union and state administrations, pursuant to the lock down
orders. Our manpower despite the passes, are also unable to report at plant because of being immobile/
having no means of transport and due to non-cooperation by the local police authorities; who despite
the passes are not allowing our manpower to reach the plant.

Further, as well on account of fear for life due to COVID 19 spread/community spread chances in Punjab
and rest of the country, our manpower is failing to report at plant. In addition, the non-
availability/means for dealing with breakdown/repair of JCB, cranes, etc is also obstruction in
operations.

Therefore, please note on account of this epidemic (which has now been declared as a pandemic) and
its effect including the lock down of the country, we are prevented from complying with the order dated
04.12.2019 of the District Court, Bathinda due to impossibility of performance and force majeure. As a
result of this we are unable to process the MSW or operate the Processing Facility.

Please note that in the given circumstances we, with great difficulty, are only able to handle /store the
MSW coming from the city. In doing that as well please note, we will not be responsible or liable for
any action (civil or criminal) if while dealing with MSW any labour/manpower gets sick / or is reported
positive for COVID 19.

We wish to bring to your notice that anticipating the severity and far reaching effects of this pandemic
the Ministry of Finance, Government of India, vide its Office Memorandum No. 18/4/2020-PPD dated
19th February, 2020 (copy enclosed as Annexure 2) from Procurement Policy Division, Department of
Expenditure, Ministry of Finance, has clarified that COVID 19 should be considered as a case of natural
calamity and Force Majeure .....

In view of the above, we are hereby notifying you about our impossibility to perform and regarding the
force majeure condition effective from 25.03.2020, on account of the natural calamity/ pandemic
COVID -19 and its consequent effect including the lock down of the whole country.

Please note that these circumstances are an extraordinary event, the same is beyond our control, we
could not have prevented or overcome by exercise of any due diligence or by following good industry
practices and that the same is not on account of any negligence or wrongdoing, by us.
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15.

16.

Please note that as a result of this notice effective from 25.03.2020, our obligation to operate the
Processing Facility stand suspended and we will not be liable or responsible for any liability or
obligation for the duration of this event.

Kindly be assured that we will continuously review this position as the situation is very fluid for the
industry and will keep you informed from time to time. We will also inform you in case any further
advisories and /or guidelines, issued by the Government of India in this regard.

We assure for all cooperation and support in this difficult time as may be feasible at our
end. Notwithstanding and without prejudice to anything stated herein, please note that this notice will
not be read, understood, or amount to any admission, consent, concurrence, waiver or agreement on
Concessionaire’s part. Further, the Concessionaire shall not be liable or responsible in any manner
whatsoever including regarding suspension of operations, due to impossibility to performance.

Thanking You.

Yours Sincerely,

For and on behalf of
JITF Urban Waste Management (Bathinda) Limited
Authorized Signatory
Copy To:
1. Department of Local Government
Punjab
2. PMIDC,
Bathinda
3. District Magistrate,
Bathinda
4. Principal Secretary,
Department of Local Government
Punjab
From: Neelesh Gupta

Sent: Monday, March 23, 2020 6:51 PM

To: Commissioner MC Bathinda <cmcbathinda@gmail.com>

Cc: Umesh Chopra <Umesh.Chopra@jindalecopolis.com>; Sunil Trehan Jindal <sunil.trehan@jindaljols.com>; Manoj
K Singh <manoj@singhassociates.in>; JITF Bhatinda Arbitration <jitfbhatinda.arbitration@singhassociates.in>;
Manish Gopal Singh Lakhawat <manish.g@singhassociates.in>; Ramesh Chandra <ramesh.chandra@jindalitf.com>;
Kaushal Rastogi <Kaushal.Rastogi@jindalecopolis.com>; Verinder Luthra <Verinder.Luthra@jindalecopolis.com>
Subject: RE: Regarding MSW Processing Facility, Bathinda.
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Dear Sir,
Thank you for your email.

However, please note that you have not answered in your letter whether processing and disposal of waste is
an essential service or not and has been exempted from the Govt. of Punjab from the lockdown. You have
only directed for the continuation of the Processing Plant without clarifying on the issue of essential services
or without providing any basis for continuation of operations. In fact no clarity has been provided to JITF to
continue operations.

In addition to the above, please provide the copy of the notification of the Govt. of Punjab/Municipal
Corporation of Bhatinda declaring processing and disposal of waste as essential service.

Further, we are in receipt of the Order dated 23.03.2020 bearing endorsement no. 5713-99 of the District
Magistrate, Bathinda under Section 144 of the Criminal Procedure Code, 1973 thereby imposing curfew in
the District Bathinda. (Copy Attached). The only exemptions provided under the said order dated 23.03.2020
is for Police, Military and Para Military personnel and Home Guards.

Please note that as per the order dt. 23.03.2020, effective from 2 pm on 23.03.2020, processing of waste and
disposal of waste are both restricted and not been exempted from the curfew in District Bathinda.

On account of such restrictions made vide order dated 23.3.2020 and in order to effectively carry out
continuation of the plant operations we once again call upon you to immediately, share the
notification/order vide which processing and disposal of waste has been exempted from the curfew imposed
today under the orders of the District Magistrate dated 23.03.2020.

Notwithstanding and without prejudice to anything stated herein, please note that this letter/email will not be
read, understood, or amount to any admission, consent, concurrence, waiver or agreement on Concessionaire’s
part unless expressly written in this reply. Further, the Concessionaire shall not be liable or responsible in any
manner whatsoever due to Force Majeure Event.

Notwithstanding the above we are sharing list of employees for arranging passes amidst prevailing curfew
scenario.

Hence it is requested to kindly share the following to enable us to operate the plant smoothly.

1 Copy of the notification of the Govt. of Punjab/Municipal Corporation of Bhatinda declaring
processing and disposal of waste as essential service.
2 Passes for attached list of employees including security guards.

Kind Regards
Neelesh Gupta

From: Commissioner MC Bathinda [mailto:cmcbathinda@gmail.com]
Sent: Monday, March 23, 2020 3:44 PM

To: Neelesh Gupta <neelesh.gupta@jindalecopolis.com>

Subject: Regarding MSW Processing Facility, Bathinda.

Respected Sir

Please find attached
Thanks & Regards
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Municipal Corporation
Railway Road,Bathinda
visit us www.mcbathinda.com

Ph. 01642252812
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Press Information Bureau

Government of India

*hkkkikk

Government of India issues Orders prescribing lockdown for containment of COVID-
19 Epidemic in the country

New Delhi, March 24,2020

The COVID-19 epidemic has affected many countries and the World Health Organisation has
declared it ‘Pandemic’.

Government of India (GOI) has been taking several proactive preventive and mitigating
measures starting with progressive tightening of international travel, issue of advisories for
the members of the public, setting up quarantine facilities, contact tracing of persons infected
by the virus and various social distancing measures. Several advisories have been issued to
States and Union Territories (UTs) for taking necessary measures to contain the spread of this
virus. Government have temporarily suspended metro and rail services as well as domestic air
traffic.

The situation has been continuously reviewed at the level of the Prime Minister of India. The
PM has addressed the Nation on the need for preventive measures and has also held meeting
with all the Chief Ministers through video conference.

Experts, keeping in view the global experiences of countries which have been successful in
containing the spread of COVID-19 unlike some others where thousands of people died, have
recommended that effective measures for social distancing should be taken to contain the
spread of this pandemic

While steps taken by State/UT Governments are in the right direction, lack of uniformity in
the measures adopted as well as in their implementation, may not serve the objective of
containing the spread of the virus. Considering the situation. The National Disaster
Management Authority (NDMA), chaired by Hon’ble Prime Minister Shri Narendra Modi, in
exercise of the powers under section 6(2)(i) of the Disaster Management Act, 2005, has
issued an Order dated 24.03.2020, directing the Ministries/ Departments of Government of
India, and the State/Union Territory Governments and State/ Union Territory Authorities to
take effective measures to prevent the spread of COVID-19 in the country.

In compliance of the said Order of NDMA, Ministry of Home Affairs (MHA) has issued an
Order dated 24.03.2020 under Section 10(2)(l) of the Disaster Management Act, directing the
Ministries/ Departments of Government of India, State/Union Territory Governments and
State/ Union Territory Authorities to take effective measures for ensuring social distancing so
as to prevent the spread of COVID-19 in the country. The Order shall remain in force, in all
parts of the country, for a period of 21 days with effect from 25.03.2020.
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The Ministries/ Departments of Government of India and State Governments/Union Territory
Administrations, have been directed to ensure strict implementation of these Orders. The
implementation of these measures will be monitored by MHA.

*hkkkk

VG/SNC/VM
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No.F.18/4/2020-PPD
Government of India
Ministry of Finance
Department of Expenditure
Procurement Policy Division

kkekkk

Room No.512, Lok Nayak Bhavan,
New Delhi dated the 19" February, 2020.

OFFICE MEMORANDUM

Subject: Force Majeure Clause (FMC)

Attention is invited to para 9.7.7 of the “Manual for Procurement of Goods,
2017" issued by this Department, which is reproduced as under:

A Force Majeure (FM) means extraordinary events or circumstance
beyond human control such as an event described as an act of God (like
anatural calamity) or events such as a war, strike, riots, crimes (but not
including negligence or wrong-doing, predictable/ seasonal rain and any other
events specifically excluded in the clause). An FM clause in the contract frees
both parties from contractual liability or obligation when prevented by such
events from fulfilling their obligations under the contract. An FM clause does
not excuse a party’s non-performance entirely, but only suspends it for the
duration of the FM. The firm has to give notice of FM as soon as it occurs and
it cannot be claimed ex-post facto. There may be a FM situation affecting the
purchase organisation only. In such a situation, the purchase organisation is to
communicate with the supplier along similar lines as above for further
necessary action. If the performance in whole or in part or any obligation
under this contract is prevented or delayed by any reason of FM for a period
exceeding 90 (Ninety) days, either party may at its option terminate the
contract without any financial repercuission on either side.

2. A doubt has arisen if the disruption of the supply chains due to spread of
corona virus in China or any other country will be covered in the Force Majeure
Clause (FMC). In this regard it is clarified that it should be considered as a case of
natural calamity and FMC may be invoked, wherever considered appropriate,
following the due procedure as above.

e o) A
(Kotmrayan eddy)

Deputy Secretary to the Govt. of India
Tel.N0.24621305

Email: kn.reddy@gov.in

To,

Secretaries of all Central Government Ministries/ Departments
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From: Neelesh Gupta <neelesh.gupta@jindalecopolis.com>

Sent: 22 January 2019 21:38

To: Commissioner MC Bathinda

Cc: Pmidc Bti; Amardeep Dhaliwal Mcj

Subject: Daily MIS Report of Bathinda P&D and daily waste receipt report.
Attachments: jan 2019 DAILY WEIGH BRIDGE RECRD 2018.xlsx; Bathinda P&D DPR 2018.xIsx;

WhatsApp Image 2019-01-22 at 8.57.33 AM,jpeg; WhatsApp Image 2019-01-22 at
8.59.16 AM.jpeg; WhatsApp Image 2019-01-22 at 9.00.16 AM.jpeg; WhatsApp
Image 2019-01-22 at 9.04.39 AM.jpeg; WhatsApp Image 2019-01-22 at 9.04.40
AM .jpeg; WhatsApp Image 2019-01-22 at 9.04.41 AM (1).jpeg; WhatsApp Image
2019-01-22 at 9.04.41 AM.jpeg; WhatsApp Image 2019-01-22 at 9.07.26 AM jpeg;
WhatsApp Image 2019-01-22 at 9.07.52 AM jpeg; WhatsApp Image 2019-01-22 at
9.08.45 AM .jpeg; WhatsApp Image 2019-01-22 at 9.11.28 AM.jpeg; WhatsApp
Image 2019-01-22 at 9.12.38 AM,jpeg; WhatsApp Image 2019-01-22 at 9.13.02
AM jpeg; WhatsApp Image 2019-01-22 at 9.16.01 AM,jpeg; WhatsApp Image
2019-01-22 at 9.19.20 AM.jpeg; WhatsApp Image 2019-01-22 at 9.20.37 AM jpeg;
WhatsApp Image 2019-01-22 at 9.21.08 AM jpeg; WhatsApp Image 2019-01-22 at
9.21.41 AM jpeg; WhatsApp Image 2019-01-22 at 9.23.29 AM.jpeg; WhatsApp
Image 2019-01-22 at 9.23.57 AM.jpeg; WhatsApp Image 2019-01-22 at 9.25.24
AM jpeg; WhatsApp Image 2019-01-22 at 9.26.05 AM.jpeg; WhatsApp Image
2019-01-22 at 9.27.12 AM jpeg; WhatsApp Image 2019-01-22 at 9.28.02 AM jpeg

Dear Sir,

Please find attached herewith the DPR and MIS Reports along with the photographs of Construction and Demolition
Waste provided by the Bhatinda Municipal Corporation.

Kind Regards

Neelesh Gupta

Director

JITF Urban Waste Management (Bhatinda) Limited
Dir +91 11 4502 1617

Fax +91 11 4502 1982



454



455

From: Neelesh Gupta <neelesh.gupta@jindalecopolis.com>

Sent: 22 January 2019 21:38

To: Commissioner MC Bathinda

Cc: Pmidc Bti; Amardeep Dhaliwal Mcj

Subject: Daily MIS Report of Bathinda P&D and daily waste receipt report.
Attachments: jan 2019 DAILY WEIGH BRIDGE RECRD 2018.xIsx; Bathinda P&D DPR 2018 xlsx;

WhatsApp Image 2019-01-22 at 8.57.33 AM.jpeg; WhatsApp Image 2019-01-22 at
8.59.16 AM.jpeg; WhatsApp Image 2019-01-22 at 9.00.16 AM.jpeg; WhatsApp
Image 2019-01-22 at 9.04.39 AM.jpeg; WhatsApp Image 2019-01-22 at 9.04.40
AM jpeg; WhatsApp Image 2019-01-22 at 9.04.41 AM (1).jpeg; WhatsApp Image
2019-01-22 at 9.04.41 AM jpeg; WhatsApp Image 2019-01-22 at 9.07.26 AMjpeg;
WhatsApp Image 2019-01-22 at 9.07.52 AM.jpeg; WhatsApp Image 2019-01-22 at
9.08.45 AM jpeg; WhatsApp Image 2019-01-22 at 9.11.28 AM.jpeg; WhatsApp
Image 2019-01-22 at 9.12.38 AM.jpeg; WhatsApp Image 2019-01-22 at 9.13.02
AM jpeg; WhatsApp Image 2019-01-22 at 9.16.01 AM.jpeg; WhatsApp Image
2019-01-22 at 9.19.20 AM .jpeg; WhatsApp Image 2019-01-22 at 9.20.37 AM,jpeg;
WhatsApp Image 2019-01-22 at 9.21.08 AM,jpeg; WhatsApp Image 2019-01-22 at
9.21.41 AM.jpeg; WhatsApp Image 2019-01-22 at 9.23.29 AM.jpeg; WhatsApp
Image 2019-01-22 at 9.23.57 AM.jpeg; WhatsApp Image 2019-01-22 at 9.25.24
AM.jpeg; WhatsApp Image 2019-01-22 at 9.26.05 AM.jpeg; WhatsApp Image
2019-01-22 at 9.27.12 AM jpeg; WhatsApp Image 2019-01-22 at 9.28.02 AM.jpeg

Dear Sir,

Please find attached herewith the DPR and MIS Reports along with the photographs of Construction and Demolition
Waste provided by the Bhatinda Municipal Corporation.

Kind Regards

Neelesh Gupta

Director

JITF Urban Waste Management (Bhatinda) Limited
Dir +91 11 4502 1617

Fax +91 11 4502 1982
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From: Neelesh Gupta <neelesh.gupta@jindalecopolis.com>

Sent: 19 March 2019 14:35

To: CommBathinda

Cc: Amardeep Dhaliwal Mcj; PMIDC Bathinda

Subject: Daily MIS Report of Bathinda P&D and daily waste receipt report.
Attachments: MARCH 2019 DAILY WEIGH BRIDGE RECRD 2018.xlsx; Bathinda P&D DPR

2019.xIsx; WhatsApp Image 2019-03-19 at 9.39.53 AM,jpeg; WhatsApp Image
2019-03-19 at 9.40.03 AM,jpeg; WhatsApp Image 2019-03-19 at 9.40.04 AM
(1).jpeg; WhatsApp Image 2019-03-19 at 9.40.04 AM.jpeg; WhatsApp Image
2019-03-19 at 9.40.05 AM.jpeg

Importance: High

Dear Sir,

Please find attached herewith the DPR and MIS Reports along with the photographs of Construction and Demolition
Waste provided by the Bhatinda Municipal Corporation.

Kind Regards

Neelesh Gupta

Director

JITF Urban Waste Management (Bhatinda) Limited
Dir +91 11 4502 1617

Fax +91 11 4502 1982
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ANNEXURE - 19 .
Exhibit R-

Municipal Corporation Bathinda #

Near Railway Station, Bathinda Punjab 151001, Tel.No. 0164-2252812,
E-mail :- cmcbathinda@gmail.com

The Chairman,
Punjab Pollution Control Board,
Bathinda

Subject :- Proceedings of the personal hearing given to the Commissioner, Municipal
Corporation, Bathinda & M/s JITF Urban Waste Management (Bathinda)
Limited, Mansa Road, Near IT| Chowk, Bathinda before refusal of renewal of
consents to operate under the provisions of the Water Act, 1974 & Air Act,
1981 by the Chairman on 28.02.2023.

Reference:- Punjab Pollution Control Board letter No.961 dated 15.03.2023.

Regarding above cited subject, cansent to process Municipal solid waste was
granted by PPCB under special conditions in view of Water Act, 1974 and Air Act, 1981 up to
31.12.2022 to JTF as per Contarct Agreement signed between MC Bathinda & IITF. JITF had
applied for renewal of consent to operate required by it to operate the facility as per
Environment Regulations.

About the continuous complaints being received by PPCB about foul smell near
processing facility and during the visit of PPCB officials on 13.12.22, it is submitted that the
work of bio-remediation of legacy waste is being carried out. When buried legacy waste is
dug, smellis emitted from this buried legacy waste. It is not being emitted by processing plant
operations

Your office had issued a show-cause notice to MC Bathinda & JITF to appear at
the o/o the Chairman, Enviranment Bhavan, Nabha Road, Patiala on 28.2.2023 at 12.30 pm
on 28.2.2023 , after hearing the facts from MCB/Facility before Hon'ble chairman PPCB,

Chairman of the board has decided that

1. The consent applications applied by the facility under the Water Act, 1974 & Air Act,
1981 be returned as the consents are to be obtained by the Custodian i.e. Municipal
Corporation, Bathinda.

2. The Municipal Corporation, Bathinda shall ensure to attend all the observations
pointed out by the Board and shall apply for obtaining consents to operate under the

Water Act, 1974 & Air Act, 1981, within 1% day:
3. Notice u/s 33-A of the Water Act, 19/4 & u/s 31 A of the Air Act, 1981 be issued to

the Municipal Corporation, Bathinda with the proposed directions to initiate legal
action against the concerned authorities and to impoese Environmental Compensation
(EC) for violation of the provisions of the Water Act, 1974 & Air Act, 1981,

4, Environmental Engineer, Regional Othice, Bath nda shall visit the facility, process the
consent application to be applied under Water Act, 1974 & Air Act, 1981 by MC,

Bathinda on merit.

120




5. During hearing, it was made clear to the officer of the Municipal Corporation, Bathinda 52 1
that in case of failure to comply with the decicions of the hearing and in case of any
violation(s) in future, further action as deemed fit shall be initiated under the
provisions of the Water Act, 1974, Air Act, 1981 & MSW Rules, 2016, without any
further notice/opportunity.

As Municipal Corporation Bathinda is fully convinced that it is fully responsible to run

the facility according to directions of PPCB & JITF is fully responsible to operate facility as

per granted consent with special conditions by PPCB as stipulated in the contract agreement

till arbitration case is decided, during the contract period, Next date of hearing is scheduled

on 14.04.2023 in the arbitration Tribunal . S0, we submit hereby that we have started process

to apply for CTO. The reply to various observations by PPCB officials during visit are as

follow:-

‘ Sr. | Observation Reply T T T e

| No. | —_ &

I The facility was not in operation. Operati_on of—prmrﬂunicipal
solid waste is being done by JITF
company.

2 Most of the spray nozzles provided to JITF has been asked to repair the out
spray Ecolo Herbal solution for odour of order nozzles. MCB would ensure
mitigation were not in working condition. that all of them are made in working

_condition all the times.

3 The facility has failed to install 2 no. Municipal Corporation Bathinda has
ambient air quality monitoring stations. | started process to procure 4 no.

| ambient air quality monitoring
‘stations

4 The MCB/Facility has yet not developed Development of SLF site is in progress.
the secured land fill (SLF) site for disposal This work will be completed within 20
of inert material. days.

5 The processing of the legacy waste is in Previously, processing of legacy waste
progress, however at a very slow pace and | work was being executed by
no progress report w.r.t. same is being department itself. Now, work order to
submitted with the Board by MCB. new contractor has been issued for

this work through e-tender system &
the work has been started by the
contractor on the spot. This work is
targeted to be completed before
31.12.23,

6 The facility is discharging its leachate JITF company has already installed
without any treatment into the STP | plant for treatment of leachate. But it
installed by MC, Bathinda. The effluent | is not in working condition. So, we
sample of the leachate was collected by the | have directed JITF to take remedial |
office of the board on 10.12.2019 and as per | measures as soon as possible. MCB 1
the analysis report, the concentration of | would ensure that itis in order all the
various parameters was found beyond the | times.

permissible limits prescribed for discharge
into the sewer/STP.

Bk
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It is, therefore, requested that some time may be granted to complete above
process to obtain the Consent to Operate and may allow to operate the processing

facility uninterrupted in public interest.

Superintending Engineer,
Municipal Corporation,

Bathinda
Endst No. 1064 Date 29.03.2023
Copy to :- Project Manager M/s JITF Urban Waste Management Limited , Mansa Road,

Bathinda with request to operate the facility as stipulated Contarct Agreement
till case is decided and as directed by Hon’ble Punjab & Haryana High Court.

-

Superintending Engineer,
Municipal Corporation,
Bathinda
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From: Rahul Saraswat

Sent: 22 May 2023 20:29

To: Amarjeet Kumar

Subject: FW: Reg. Bikramijit Singh Shergill vs. State of Punjab (OA No. 413 of 2021)
Regards,

Rahul Saraswat

Senior Associate

Dispute Resolution

S&A Law Offices

S&A Tower, 3 Floor, Plot No. 5,6,7, Udyog Vihar, Phase-IV
Gurugram, Haryana-122015, India. www.sandalawoffices.com
Tel: +91-124-4666400 ;Ext 2498; Fax: +91-124-4666401
Other Offices: New Delhi | Mumbai | Bengaluru

BW Global Legal 500 Asia Law Chambers ALB Asia IP Forbes Legitquest
Leaders Awards  Asia-Pacific Profiles & Rankings 2021
2022 2023 2023 Partners 2023 2022 Ranked
ADR law Firm of Top Tier Ranked Law Ranked IP Law Top Tier Firm Among Top Law
the year Firm Firm Firms Firms - ADR

Talent | Teamwork | Innovate | Results

In a very rare case, our email filtering software may eliminate legitimate email from clients unnoticed.
Therefore, if your email contains important instructions, please make sure that we acknowledge receipt of
those instructions. Thank you. Disclaimer.

From: Manish Gopal Singh Lakhawat <Manish.g@sandalawoffices.com>

Sent: Monday, May 22, 2023 8:28 PM

To: 'cmcbathinda@gmail.com' <cmcbathinda@gmail.com>

Cc: sunil.trehan@jindaljols.com; ramesh.chandra@jindaljols.com; Manoj K Singh <manoj@sandalawoffices.com>;
Gunita Pahwa <gunita@sandalawoffices.com>; Rahul Saraswat <Rahul.s@sandalawoffices.com>

Subject: Reg. Bikramijit Singh Shergill vs. State of Punjab (OA No. 413 of 2021)

Dear Sir

We are concerned for the Concessionaire, M/s JITF Urban Waste Management (Bathinda) Ltd.

Please find below the google drive link containing the Reply dated 22.05.2022 filed on behalf of the Concessionaire
before the Hon’ble National Green Tribunal in the matter of Bikramjit Singh Shergull vs State of Punjab (OA No. 413 of

2021).

https://drive.google.com/drive/folders/1bRsPd24NBKKbZkOIICiHEN5byESmBczr?usp=sharing




We are also dispatching the copy of Reply by way of courier to your office.
Regards,

Manish Gopal Singh Lakhawat
Partner
Dispute Resolution

S&A Law Offices

S&A Tower, 3 Floor, Plot No. 5,6,7, Udyog Vihar, Phase-IV
Gurugram, Haryana-122015, India. www.sandalawoffices.com
Tel: +91-124-4666400, Ext-2421; Fax: +91-124-4666401
Other Offices: New Delhi | Mumbai | Bengaluru

Legal 500 BW Global Forbes Legal ALB Asia IP Asian Legal Business, Indian Business
Asia-Pacific  Leaders Awards Powerlist Rankings 2022 Thomson Reuters Law Journal
2022 2021 2021 Ranking 2021
Top Tier Firm  ADR Law Firm Top Law Top Tier Firm  Top 30 Law Firms of Award Winning
of the Year Firms India Law Firm

Talent | Teamwork | Innovate | Results

In a very rare case, our email filtering software may eliminate legitimate email from cdlients unnoticed.
Therefore, if your email contains important instructions, please make sure that we acknowledge receipt of
those instructions. Thank you. Disclaimer.





